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LCentral Administrative Tribunal, Prineipal Beneh

Original Applieation No.1585 of 1998

New Delhi, this the 1st day of June, 2000

Hon'ble Mr. S. P.. Adige, Vice Chair.man(A)
Hon'ble Mr.Kuldip Singh,Member (J)

Shri Harish Chandra Yati, SI No. D-1S2Q
S / o 3 h r i S. B. Y a t i

P/6 C-13, PS Pahar Ganj,
Ne>y Delhi. . ..Applicant

Applicant in person.

Versus

1. Union of India through
Secretary.

Ministry of Home Affairs, North Block,
Central Scoretariat,

New Delhi-iiO 001.

2. Commissioner of Police,
Police HeadQuarters.
MSG BuiIding,

I.P. Estate.

New Delhi .

3. Shri Y.S. Dadwal

Joint Commissioner of Police.

Police Headquarters.
MSG Building.
I.P. Estate.

New Delhi.

4. , Shri S.B.K. Singh

Dy. Commissioner of Police.
North East District,

Scelampur, Delhi.

5. Shri Virender Singh
Additional Dy. Commissioner of Folioc,
North East District,

Delhi. - Respondents

(By Advocate - Shri R.K. Singh, proxy for Shri A.S. Chopra)

0 R D E R(ORAL)

By Hon'b1e Mr.S.R.Ad igo. Vice Chai rman(A)

I. Applicant impugns Annexurc A-1 order dated

II.5.98 informing him that his name has been brought on the

list of persons of doubtful integrity on certain

allegations and Annexurc k-2 order dated 24.7.98 rejecting

h i-3 rcprcscntat ion.
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in, person and Shrl R.K. Singh, proxy counsel for Shri A.K.

vn t- ... _ ̂

oiiupra.

O  n -W _ 4_ A. . „ 4. : _ 1_ _ _ 1. . , — A. _ .1 A. _ .1 A- ... »
••J • • y.* li I ci C L i i L X L? i i £ 1 cl O L.' U11 i. il. V i C U U L U t S P" C? i ii.1 C—* t i L o

No. 255 dated 19.4.96 (a copy of vvhich is on
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and custody of lists of public servants of doubtful

integrity.

standing orde
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categories under which names f  .-.pr :■
■w* X O X -i X w ' u""s aro to be orougrit

on secret list of the persons of doubtful integrity. It is

clear that applicant is not covered by any of the sub-paras
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informed that a departmental enquiry

tutcd agaiiist

contained in the impugned oi'der dated 11.6.93 inasmuch

it was alleged against hiai that he did not adher

legal procedure while conducting a raid under NDPS Act and

d 1 d iio t b r i ng t h c a c c u s e d t o
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mala fide latent ion. In

2,2000, a eopy of which is taken on

r e o o r d.

o X r c u ms tan o e s,
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fi n O 1 H aliowcd..* The IrHpugncd orders arc Quashed and

asJdc and it iv,1 .1.1 be dccnicd that the applicant s lianiO

lie V e i brou,ght on the t  i .a r ;■"> 1 i ̂ ^' '-s»> I i ̂ o i* ci o ti L? ti f Li 1 i n L C' F1 L y

in respect of conduct of the raid under NDPS Act.

U U o t a ,

(Kuitiip Sin^h)
Mcniber {J)

(S.R. Adigt )
V i CO Gha i rman{A >
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